In THE CENTRAL ADNINISTRATIVE TRIBUNAL
pRINCIPAL BENCH
Ny DELHI

0.A. 2618791
Neu Oelhi this the 21th day of august, 1997

Hon'ble Smt.Lakshmi Suaminathafs Member (3J)
Hon'ble shri R.K. AhooJjay Member( A)

3nri G ian 3ingh

s/o sShri

Retd, Assistant Transportation
Supdt, Northern Railway,
Bhatinda (Punjab )

Resicential address
Gian S5ingh
G-235, Vikas puri,

New Oelhi, .
.o o Apnllcant

(By advocate shri Gede Bhandari )

\Us,.

1, Union of India thraough the
General Manager, Northern
Railway, Baroda Houss, Nau Delhi,

2. Divisioral Railuay Mgnager,
Northern Railuay, Ambala Cantt.,

3, Chiaf Operating Manager,
Northarn Railuay Baroda Housgy

Ne. Delhi,
...'Respondants

(By Advocate Shri R.L.Dhavan )

DRDER(Di{g_I_._)

(Hon'ble Shri R.Ke Ahooja, Membsr (n)

The applic ant has filed this applic ation
praying that thz disciplinary proc eadings which wers
jnitiated against the applic ant vide Mamo.dated 27.3.89
(Ann.A.1) be quashed on various grounds, One of the
grounds taken by the applic ant is that the departmental
proceedings had not started during the service period
of the applicant but a number of years after his ratirement
on 31.3.1989, It has also been pointed out by the applic ant
that the respondents havse not yet taken a final decision
on the aforesaid enguiry evsn after filing of the repre-

sentation dat=d 16.5.94 (ann.C)

2e Je have hsard the learned counsal on both sides,



-2

Learned counsel for the respord ents has argued that the delay
in completion of the enquiry was due to non-Cooperation of
the applicant on various issugs regarding tha change of

Presenting O0fficer and Enguiry Officer, This has been deniad

by the learned counsel for the applicant, He submits that the
conduct of the respondents is evid:nt by the fact that though
nothing further survives on tha part of the applic ant since
1994, , the respondents have stiil not boesn ables to take any

decision during the last three years,

84 - Shri G,D, Bhandari,learned counssl has praessed on
various issuss regarding the maintainagbility of the charge-
sheet,competency of the disciplinary juthority as well as

the legality of the continuance of the enguiry after retiremont
of the applic ant, Having heard the learned counsel, we do not
consider that it is necessary to go into these issues,In the
facts and circumstances of the case, ue consider that it is
appropriate if the disciplinary proceedings are completaed as
expeditiously as possible, in any casa not later than 6 months
from today,

4, Accordingly, this 0A is disposed of with a direction

to the respondents to conclude ths disciplinary proceszdings
and pass a final order within a period of six months from
today. Considering the long delay in complestion of the procse-
dings since the applicant has retired ih 1989, i,e, a period of
8 yaars has alreazady elapsed, we direct further that in case the
respondents fail to carry out the directions to conclude the
enquiry within the aforesaid period, the disciplinary

proceedings will be deemed to have abated,

B, Let a copy of this order be given to&tha parties today,
(R.K. phatja) (Smt.Lakshmi Suaminathan)
Memtsér (A) Member (J)



